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Definitions

i lnlhm&tllmme. m&hﬁmmm'u ftqum _--—-_""'-i-
(a) ﬁumm"mhnﬂhhtmnfwu flood, droy,

cyulmnnhquh.puﬂemhwmymnmh’,m d by "'vﬂfl.
aﬂ“wndgthhbihhmnfﬂnmimhmmm,ﬂhm "'it

(b) "landlord”, whntherulladllndwwuﬂﬂturwhy
means a person whnremmor&.mﬁﬂedmmiw, n,“-m

premises, on his own account, if the premises were let to mw

include- :
(i) his successor, transferee or assignee;
{n)amwmﬁnmmmr&mingmnfwmy
or entitled to so receive, on account Dfurmbelmlfoforfqhm
of, any other person such as minor or person of unsound mind who
ccannot enter into a contract; "

{c} “Imalmﬁmtrmumnvllltgt. Pmluyntml’am’ﬁnw : w

ad or n’hﬁmclpnl Corptnnon ora Mlmu::pnl Cuunci‘x

ﬂd-‘tﬁ funchou as a ]clc&] amhm[ym
law for the time being in fmm,

or part of a bmldmg whtch |s, nrm



Al

rent to -iu_.mmom_“mjufm Mr;:t,my or organisation given on

(i1}, premises owned by religious m.:.gw i
specified , by notification by State Govern il institution as may. be
o a3 hpremises owned by Augaf registred under the Waqf Act, 1995 (Act.

ity other building or cutegory of buildings specifically exemped in public

nterest by notification by the State Government,

! ; :?iﬁ'“h‘!ﬁﬂﬁﬂﬂ'{l), .if I.hc mlrmr'gnd

1o clause (v) of the said sub-section

such landlord and tenant be
dlord may inform the Rent
formation of the tenancy
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Provided further that during such eviction proceedings, the Reng J‘mtlion@
shall, notwithstanding anything contained in this Ordinance, decide. interig remy
payable by the tenant during such adjudication. :

(4)The Rent Authority shall, within three months from the date of of ity
appointment, put in place a digital platform in the Hindi or I—.-‘.nghﬂ; language By
enabling submissions of document in such form and manner “mfb*mmmm

(5)The Rent Authority shall, after receiving information sbout the
execution of tenancy agreement along with the documents specified in the I-‘im
Schedule, provide a unique identification number 1o the parties

(6)The terms of authorization of the property manager, if any, by ‘
landlord to deal with the tenant shall be such as agreed to by the land] oot
tenanl in that behalf in the tenancy agreement.

(7)The information provided under sub-sections (1), (2) and (3) shall b;
0 a.ﬂf the facts relating to tenancy and matters connected 1
nce of any statement of' tnfummtmn, the landlord may 'ﬁh-:an

tered -mm-aﬂer the commencement of mgoﬂ[mm ’
ed upon between the landlord and the tenant, and 4 |

_ the landlord for renewal or emcnsmn of the
gmed to m the tenancy agmement, and :f ngreeable Iuwﬂn

r a fixed term ends andhasnotbccnmuwea or the
' the end of such tenancy, then such tenant shall
ttothe laudlnrd as provided in section 23

ding anything contained in this section, if the term *
Im.ahty ‘where the premises let out on mnt is )
us event of force majeure, then, wh_mnam |
idlord shall allow the tenant to ‘continue in possession

of one month from the date of cessation of such
and conditions of the tenancy agreement already
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(4) The application shall contain the names and addresses and other details of
M heirs or legal representatives and their relationship with the deceased and, be
nied by an affidavit in its support, and thereupon, l;he application shall be
dec ided after a summary inquiry by the Rent Authority or Rent Tribunal, as the case

may be.

(5) Whenever a pleader appearing for a party to the case comes to know of the
death of that pany, he shall inform the Rent Authority or Rent Tnhuu:al as the case
may be, about it, and the Rent Authority or Rent Tribunal, as the case may be, shall
ﬂ,mpun give notice of such death to the other party, ‘and, for this purpose, the
contract between the pleader mdth&ldbcmsedmﬂ'ﬂllhe-m 1o subsist.

?ﬂ)ﬂﬁﬂ',ﬁi&,_, dinance, no lenant shall, except by

Mmmm on
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(1) in the first year, half of the rent so. compmeﬁ and
(i) in the second year, full amount of rent so computed.

(4) Notwithstanding anything contained in sub-section (
wherein any premises referred to, has been let out to a tenant, the andlorg
premises shall also be entitled for revision of rent in accordance wi
clause (3)and the relevant provisions of this Ordinance shall app)

(5) In the case of tenancy entered into before the cor
Ordmame the landlord shall, by notice in writing to the tenant,

s specified under -'sub-mlmn {3] and the Tate: of rent so




Provided further that jt shall be open 1o the tenam 10 emi the remt or o
charges 0 his landlord by cash, cheque, bank drafy postal money order or by any othier
mode recognized by the law. g Y any other

0o

b mme.tla-gi:dun el he Tt and ot chares sl b Paid 10 the landlord by i Rent
AL T 4 . 1 A, % ks Ran A : . \ i *mww
postal y or any other method, In such manner as may be prescribed.
consecutively for two months, and if the landlord refuses 10 accept the rent e

Authority in such manner as may be prescribed. same
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19. ()The duties of the property manager shall inclyde ‘the follo :
1 namely:- | . o mﬂw
() to collect rent lgnin;t-ﬁpgipt; Hmseuenca of
(b) to do essential repairs on behalf of he landlord: ol
(¢) 1o inspect the premises from time 10 time;
(d) 1o give notices to the tenant for,- R
(1) proper maintenance of the premises;
(1) delay in payment of rent;
(iii) revision of rent.
(iv) vacation of premises;
() eneval ofeancy
sl T . Elogai
be acted upon only on the
f the provisions of sub-
l Authority may, on an
lalf, remove the property
l $ 1o compensate any loss
| e by el o through Wit
the premises occupied by Seo

b-section (1) and on







Explanation-For the purposes of this clause, the expression “competent
authority” means the Municipal Corporation or the Municipality or the
Development Authority or any other authority, as the case may be, which
provides permission on malters relating 1o repair or redevelopment or
demolition of building or permission for change in land use, )

(2) that the tenant has given written notice to vacate the premises let out
on rent and in consequence of that nofice the landlord has contracted 10 sell the
said premises or has taken any other step, as a result of which his interests
would seriously suffer if he is not put in possession of that premises;

(h) that the tenant has carried out any structural change or erected any
permanent structure in the premises let out on rent without the written consent
of the la

has sub-let whole or part of the
ned his rights in the tenancy

efflux of time;
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24, (1) Where a londlord uercimtherighturruwnyuf SOeseals
sub-section (2) of section 21 or under section 22, and hﬁhﬂmemd y
other payment in advance from the tenant, he shall before recovery d
refund to the tenant such amount afier :Iudmﬁng the rent and ﬂ" 85 ey,
him. R e M
(2) 1f the landlord fails to make any refund, he shall be liable o Pay si
interest to the tenant at such rate as may be prescribed from time tutmﬁ-
amount which he has omitted or failed to refund.

25. In any proceedings for "‘mﬂf?mmuﬂ*wwm“ﬁh
that referred to in clause (a) or clause (b) of sub-section (2) of section 21 where 3
tenant contests the claim for eviction, the landlord may at any j
miwym-&ewﬁuw fo direct the tenant to pay him the ren
payable, as und on 8, and the Rent Authority may order the tenant 1o maye
rﬂjmwm&mmemﬂmmw
- accordance with the provisions of sub-section (1) of
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28, Notwithstanding anything contained in any other law for the time being in
force, where the interest of a tenant or in case of death of the tenant, of his Jegal heirs in
any premisesis determined for any reason whatsoever and any order s made by the
Rent Authority under this Ordinance for the recovery of possession of such premises,
such order shall, subject o the provisions of sub-section (3) of section 21, be binding
on all occupants who may be in occupation of the premises and vacant possession
thereof shall be given by all such occupants to the landlord or 1o the legal heirs of the
landlord.

29. Notwithstanding anything contained in this Ordinance or any other law for

the time being in force, a tenant may give up possession of the premises on giving such

written notice as is required under the tenancy agreement and in the absence of any
stipulation relating to such notice, the tenant shall gh:.-nnliml.o.ﬂ:.lmcﬂotﬂ:ufn least

35

ke

10 landlord

meriim

WP pORba
by tenant
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(2) Any proceedings before the Rent Authority or Rent Tribunal shall be
deemed to be a judicial proceeding within the meaning of section 193 and 228, and for
the purpose of section 196, of the Indian Penal Code, 1860 (Act no. 45 of 1860); and
the Rent Authority and the Rent Tribunal shall be deemed to be a civil court for the
purposes of section 195 and Chapter XX VI of the Code of Criminal Procedure, 1973
(Act no. 2 of 1974).

(3) For the purposes of holding any inquiry or discharging any duty under this
Ordinance, the Rent Authority may,-

(a) after giving not less than twenty-four hours’ notice in writing, enter and
inspect or authorize any officer, subordinate to it, to enter and inspect, any
premises at any time between sunrise and sunset;

(b) by written order, require any person to produce for its inspection such
books or documents relevant to the inquiry, at such time and at such place as

may be specified in the order.

) T ; _ )point one or more persons having
special kno . 0 ati i 1 as an assessor or valuer to advise

order passed by the Rent
may, at any time, be
in this behalf from any

ial Magistrate of the
ilie' Code of Criminal

in appeal under this















